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BEFORE THE HON'BLE NATIONAL GREEN TRIBI]NAL

EASTERN ZONE BENCH, KOLKATA

O.A. No.88 of 2023

In the matter of:-

Wildlife Society of Odisha ... Applicant

Versus

State of Odisha & Othrs. ... Respondents

AFFIDAVIT FILED ON BEHALF

OF COMMITTEE CONSTITUTED BY IION'BLE

NGT. EASTERN ZONE BENCH. KOLKATA VIDE

ORDERDATED 11.08.2023

I, Sri Dibya Jyoti Parida, aged about 35 years, son of

Sri Prasanna Kumar Parida at present serving as Collector &

District Magistrate, Ganjam, Chatrapur, Odisha do hereby

solemnly affirm and state as follows:-

l. That, I have thoroughly gone through the contents of the

Original Application, and the annexures filed therewith and

have understood the contents thereof. I am well acquainted

with the facts and circumstances of the case and as such

competent to swear this affidavit.
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2. That, this Hon'ble Tribunal hadvide order dated 11.08.2023

passed in the captioned matter, constituted a committee

comprising of (i) Senior Scientist, Ministry of Environment,

Forests and Climate Change (MoEF&CC), Regional Office,

Bhubaneswar, (ii) Senior Scientist, Central Pollution Control

Board, (iii) District Collector Ganjam, or his nominee not

below the rank of Additional District Magistrate (ADM) and

(iv) Secretary, State Wetland authority, Odisha or his nominee

of a senior rank in order to check the veracity of the

allegations levelled in the captioned petition, to visit the site in

question and to submit a report in that regard.

3. Furthermore, abiding by the aforesaid order, construction

works at the site have been stopped since 12.08.2023 arrd

show cause notice has been issued under section 91(1) ofthe

Orissa Development Authorities Act, 1982 to the Respondent

No.ll.

4. Pursuant to the aforesaid directions, the deponent had vide

Notification No. 1054 dated 05.09.2023, constituted the

Committee and is filing the instant affidavit in his capacity of

being a member of the said Committee.

5. That the Committee had on 20.09.2023 conducted an initial

meeting virtually pursuant to which the Committee members

had on 22.09.2023 conducted a site visit and had prepared a

Preliminary Report containing certain initial observations.
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In order to better appreciate the issues involved and further in

order to ascertain the veracity of the initial observations, the

Committee had unanimously decided to pray for l0 additional

weeks before this Hon'ble Tribunal in order to submit a
detailed factual report.

True copy of the initial report prepared pursuant to the site

visit by the Committee on 22.09.2023 is annexed hereto and

marked as Annexure A-1.

6. In furtherance thereof, a virhral meeting of the Committee was

held on 11.12.2023, wherein the Committee decided to again

visit the site, peruse all necessary documents and thereafter

produce the final report before this Hon'ble Tribunal. In this

regard the Committee hereby prays before this Hon,ble

Tribunal to grant it six more weeks in order to enable it to
prepare and submit its final report.

7. That the instant affidavit has been preferred bona fide and, in
the interest ofjustice.

8. That the facts stated above are true to the best of my
knowledge, beliefand based on official records.
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YERIFICATION

I, Sri Dibya Jyoti Parida, aged about 35 years, son

Sri Prasanna Kumar Parida at present serving as the Collector

& District Magistrate, Ganjam At/POl Dist. Ganjam do hereby

solemnly affirm and verifu that the contents of Paragraphs No

1 to 8 of the affidavit are true to the best of my knowledge and

that I have not suppressed any material facts. I sign this

verification at my office on l lth day of December, 2023.

AFFIDAVIT

The above deponent being personally known to me

appeared before me on 1lth December, 2023 at 5.00 P.M. and

stated on oath that the contents of the afhdavit are true to the

best ofhis knowledge and is based on official records.
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REP0RT oF coMMrrTEE coNsrrru,rED By t.roN'BLE NGT, EASTERN
ZONE BENCH,I(OLI(A'I'A IN COMPLIANCE TO THE ORDER

DTD.11.08.2023 IN O.A NO. S$/2023 EZ- WtLDLITTE SOCIETY OF
ODISITA VS. S'rAI'E OF ODISI.IA & OTIIERS.

'l'ltr' llorr'lrlt' N(i'l'. l':Zll. Kolkltn in thcir otdcl dld, I l,{}tl.zlltl has constitutsd a commiltee
in O'A. No. ti8c02ln:Z- \\Iildlitc society ot'()rissu Vs. srirrc ill'{ )disha & Orhers to visit rhe site in
qutrtion nnd suhnrit its rqxrr{ trrrnrrisirrp tht lirllorvirrll :lrcnrhcrs:

i) St'nirrr Stitrrist. Nlolilr & ('('. ltrgiorrul 0f'{icc. l}lrubancswa:.
ii) Stnior Scicntist ('cntnrl l\rllurion Control Doard.
iii) District ('olh-'ctrx. (itrli*rrt or his norninec not bclolr, thc rank of Adclitional Dlstrict

I{agistrrtc (ADM).
ir') Sctr.*t*g'. State trVctlrnd Aulhority. Odisha or his nominee of a Scnicr Rank.

Tht Ctrllrr-lor & District Milgisltaic. Canjam vide Notification No. 1054 dtd. 05.09.2023 has
r:onstitntcrl a commiltee comprising of hllorving mcmbers to visit the sitc in question and submit its
repr'rt (Copl' of Norilication is caclosed):

flNNLXU XI:

Nodal Offtcer
Membcr

Member

Member

Member

Member Convener

-,\-1

l. Sh. D. J. Parida, lAS. Collettor & DM. G*njam.
a Dr. K. C. Pa[, Senior Scientist (Eoology &

Environment) as rsprescntstive of Member
Secretary. State Wetland Authority. Ottisha

-1. Dr. T. H. Mahato. Senior Scientisr. MoEli & CC.
Regional Officc, Shubaneswur

4- Sh- Abhiiit Pathak, Senior Scientist Cenrral
Pollution Control Bosrd

5- Sh. D. K. Sahoo, Regional Officcr. Odisha Statc
Pollution Control Bosrd, Berhampur

6. Sh. r. K. Patra, Sub{nllector, Chatrapur

An initial meeting was conducted on 20.09.2023 through virtual platform under the
Chairmanship of the Collcaor & District Magistrate, Canjam to decide future eourse of aclion to be
takBtt by $c comlnilace, ln this meeting alt the members as per notihcation dtd. 05.09.2023 have
joined. ln addition to tJris DFo, Bcrlrampur, Mdmber lro:n 'lburism Depadment, Member from
Brrhampur Developmcnl Authority were also present. A de(ail discussion was hcld in the matter of
c,.A. No. E8|2\)23/EZ- wildlifc society of orissa vs. state otodisg &orhers. The members of the
e$mmitte€ exptsssed that it witl takc timc to study the site in quesrign.in terms oF Ecological lo*s and
alherlegalaepecls. ltwardecid{,dinthismectingtharsitcvisitwill beheldlon:?.09.2023.tnthis
connecliorl the Collcctor & Distriol Mugislr$te, Canjsm lrru issued a lluer to all lhe nnembers for site
viciton22.o9.2023, communicat{rd vidc lsucr no. I 1 l2 dtd. 20.09.202i (copy cnclosed).

'l'hc eommitleg members vi$iied tlre site on 22.09.2.023 y subscquent joint meering was
held at the Sadlhabana Contbrence l.loll of Collsctorate, Ganjam, Charrapur undci ttre ChairmJnship
of thc collector & District Magi:rt*rtcn Gnnjam. Follorving observations have becn made:
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11xr-.tr1uXc A-'7

"/ It is asccrtaincrl during sitc visit llurl cottstruction wn* slrrtcd at tlre land in question but 
'

the snnrc hus bccn snr.rpcnded slncrl l2l(lll/2023 und pu}llc nolicc in this regard was also
displal,ed $ lhc site. No conrlnrclion rrlivity wu.s going on thc day of visit. The
mcnrhcm olstr ohscrvcd thnl lhcrc rlm sonrc pcnnlnsRL eonlilructions already existing
n'ithirr 50 mctu of rhc'lhnrlxm hrkc.

t' Drning joint comrillcc nxctlng. DIO llcrhnnrpur wog rrquested to v*ify the
*llc$lions rclated hr ctrnslnruliorr uler lhn:gl hrrrrl antl suhmiL a detailed report at tho
$erlisq.

'/ Commilttl nt*ttrtrcrs rrpitrcd lhnl lhcrc nlust hc a conscrvution/intcgrated management
plan rrf thrnpnro l.tlir. lirr rrrnirrtnitrhtg i{* rvntcr quality and ecology.v lhrinll jt''int ttnlllrilhc nt*cling. Addl. Secy. Tourism Dopartment / District Tourist
offimr. Gaqfum. llcrlunrpur rvas also rcqucsted to submit detailed p,pject report 8nd
lttttp**d ctrnrprhcnsivc environmentsl managemcnt plan and retated regulatory
mmplianr:e satus for Tonrpara Lake site ot thc earliest.

!,.
,1':{

Qodmim:

In rterx of lbovc submission, the committee rnanimcusly decided ir: ttre meeting dtd,*s93)Li u prry before the Hon'ble NGr, Ez Bench, Kolkata to grant l0 rnore weeks to submit
{he dcl.il fasaul report in compliance to the order of Hoi,Uf . 
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(8h ti.It. IC Sahoo),
Odislra 3ta6 Pollution C.ortrol Board,

B€lhatrrggr

(Dr. T. E Motato),
MoEF & CC, Regional Ofrice,

Bhubanoswar
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